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West Bengal Act XXXVI of 1975' 

THE WEST BENGAL COLLEGE TEACHERS 
(SECURITY OF SERVICE) ACT, 1975. 

AM WIIEU . . . . Wcst Bcn. Acr XLIV of 1975. 

,411 Act lo pr-ovidc for the secr~rih of s e t ~ i c e  of reacirer.~ of a~?liared 

cor~srirrretrr arrd Gn~~er-~~rtre~ir  Spo~uor-ecl Cullcgcs ill Wesr Heegnl. 

WHERFAS il is cxpedicn~ to provide for the securi~y of scrvice or ~cachcrs 

of affiliared. cons[iluent and Govcrnmen~ Sponsorcd Colleges in West 

Bengal; 

It is hereby enacted in  [he Tlvenly-sixth Ycar or thc Rcpublic of India, 

by theLegisla[ure of Wesl Bengal. as Follows:- 

1. ( I  ) l'his ACL may hc cal lcd t hc Wcsl Bcngal College Teachers shon ,illc, 

(Sccurily of Scrvicc) Act, 1975. cxtcnt and 
C O ~ I I ~ K ~ C E -  

(2) It cxtcnds lo ~ h c  wholc of !Vest Bciigal. ~mnt.  

(3) It shall come inlo ?force on such dare as the S~alc Govcrnmcn~ 

may, by nolificalion in the Ofici(11 Gozene, appoin~. 

2. In [his Acl. unlcss thc conlcxr o~hcrwisc requires,- kfi~i i t ions.  

(1) "collcgc" mcans a collcgc or an institution aifilimcd to a 

University in nccordancc wilh ~ h c  provisions of the Acl 

constiruling such Univcrsi~y or rhc Stalulcs made thereunder 

and includes a consritucnl collegc or a govern men^ 

Sponsored College b u ~  does no1 include a govern men^ 

Collegc; 

(2) '%ons~i[uenl college" means a college recogniscd as such by 

thc Univcrsiry hut does no1 include a Govcrnmcnt Collcgc; 

(3) "Governing Body", in relalion ro a college, means [he 
managing conin~itlee or any other body charged wilh the 

managcrnent of the affairs of that college and recogniscd as 

such by ~ h c  University to which such college i s  aililialcd; 

(4) "Governmcnl collcgc" mcans a collcgc maintaincd and 

managed by the Sla~c Govcrnmcnl; 

(5) "Governmcnr Sponsorcd Collcgc" means a collcgc dcclarcd 

by the Siatc Govcrnmcnl as such; 

'For Srxc~ncn[orObjcc~s and Kcasons,see~hc Culcirlr(~ Guzrrre, Fxtlrrir~lirluq: PYI 1V. 
orlhc 28dl Novcllibcr. 1975. 

This Act cam inro rorcc on thc9th Oclohr. 197.5 ride notificn~ion No. 10.5 1 - U n .  (CS). 
dntcd Ihc 91h Ourokr. 1975. nrlhlishcd in  thc C(rlr~rrrrr G r ~ r f r .  Errrtrrrrdi~rrm! Pan I .  
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The W e ~ t  Beegal College Teachers (Secvriry of 

Sendce) Act, 1975. 

[Wcst Bcn. Act 

(6) "prescribed" rlieans prescribed by rulcs nladc under this Act: 

(7) "Principal" tncans thc hcnd of n collcgc by wharcvcr namc 

callcd; 

(3) "Sralu!cs", "Ordinnnccs" and "Rcgulnrions" mcans 

rcspccrivcly thc Stn~urcs, Ordinanccs and Rcgutations oithc 

affilialing Univcrsily ; 

(9) "tcachcr" mcans Professor, Assistant Profcssnr, Lcclurcr, 

TuLor, Demonslralor, Physical Instruetor or any othcr person 

holding a leaching pas1 rccogniscd by ~ h c  afiliating Univcrsily 

and appointed as such by a collcgc and includcs its Principal 

and Vicc-Principal. 

Appoinlmcnr 
o f  ~cachcr. 

3. Appoinlmenl lo rhc post of a leachcr shall hc made by lhc 

Gnverning Body on IIIC recommendalion of thc Univcrsi~y and Coltcgc 

Scrviccs Commission trr bc co~islilutcd by the Stale Govzrnmcnl in thc 

manncr prcscribcd: 

Providcd that pending formalion or such  Commission such 

appoinlrncnt shall bc made on the recommendalion of a Sclcclion 

Comn~itlee to bc consrilutcd Tor the purpose in the manncr prcscribcd: 

Pi-ovidcd lurtlier that no recommcndalion of the University and Collegc 

Scrviccs Commission or [he Seleclion Commilrcc will hc nccessary wilh 

rcspccl lo filling up fora period not excccding six monlhs of any pemlancnl 

or lernpomry vacancy in the posi of a leachcr: 

Providcd also thal in cascs of pcrmancnl vacancies or rcmporary 

vacnncics for a period cxcecding six months, if no recommenda~ion of 

the Univctiity and Collcge Serviccs Commission or Selection Cornmitrcc. 

as thc casc may bc. is ror~hcorning, il shnl1 bc IawCul for the Govcrning 

Body of lhe collcgc lo cxlcnd. with [he prior npproval orrhe Uriiversiiy 10 

which such college is arfilin~cd, the period of lcmpornry appoinlmen~ of a 

teachcr from lime lo ri~nc, so, however, [ha[ thc [oral pcriod of such 

remporary appoinunenr shall nor cxcced two years. 

k r ~ c r  or 4. Every tcochcr of a callcgc shall, on his appoinlment as such. be 
appoinrmnr 
orrcncllcr, providcd with a Ict~cr orappoin~mcntcontainingsuch lerrns and condilions 

or appointmen1 as mily bc prescribed. 

Prohalion. 5. ( 1 )  A ~cachcrappointed apinst  a pcrmancnl vacancy shall bc on 

probnrion ordin~rily for n pcriod of onc ycar rrom Ihe dale o r  such 

appoin~mcnt and sucll pcriod of probation may at thc discrerion of [hc 

Govcrning Rodv be cxrcndcd For a lurrhcr ncrinrl nnl r u r ~ ~ d i n o  nnr  vr:w 
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Tlre West Berrgal College Te~cl iers (Security of 

Service) Act, 1975. 

XXXVI of 1975.1 

(2) IT at any lime during the period or probnrion the proba~ioncr's 

work is no1 considered sa~isfactory, llie proha~ioncr shall be dischiirgcd 

by thc Governing Body. 

(3) On salisfactory completion or the pcriod or probation, a teacher 

shall be confirmed with effcct Crom the datc of his appointmcnl on 

probalion by an order in writing madc by thc Govcrning Body and lhc 

Cact of such confirmalion shall bc communicaled to such teacher: 

Provided that if on cnmplcdon of the pcriod of probation of a teacher 

no such order ofcofimntion is passcd and communicated within a period 

of two months of thc complc~ion of thc pcriod of probation, the teacher 

shall he deemcd to havc bccn confirrncd wilh effect from the date of his 

appointment on probation. 

6. The services of a temporary teacher shall not he tcrmina~cd bcforc 

the expiration of the pe r id  Tor which he was appnintcd cxccpr aricr scrving 

onc month's nolicc or paying hinl one month's salary in licu rhcrzot 

7. j I )  A Scrvicc Regisrcr in rcspecl of every tcachcr of a collcgc 

shall he main~ained by such authoriry and in such form and shall contain 

such parlicutars of service as may be prescribed. 

(2) Thc Scrvicc Rcgisler so mainlnined shall, on dcmand, be shown 

to [he leacher conccrned. 

8. Every teacher shall co-opcrate with and assist the Principal in  

carrying out such iunctions as appraising applications for admission, 

conducling co-curricular ac~ivilies and holding University and college 

cxnminations including supervision t hereof. 

9. ( I )  Thc following pcnalries may, for good and surficient reasons 

and in the rnanncr prcscribcd, bc imposed on a tcacher by the Governing 

Body of a collcgc. narncly :- 

(i) ccnsurc: 

(ii) rccovcry of  the whole or part of any pecuniary loss caused 

ro [hc collcgc by ncgligence or breach of any lawful order of 

the Governing Body; 

(iii) wi~hhoIding of incrcments; 

Mainfenancc 
o f  Scrvicc 
Rcgislcr, 

(vi) removal from scrvice which shall not be a disqualification 
fnr r11111rc cmnlnvm~nt-  
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The West Betlgol College Teaclrers (Sectirily of 

S~*r~l icc)  Act, 1975. 

[West Ben. Act 

(vii) dismissal from scrvicc which shall ordinarily bc n 

disquali ficalion for fuiurc cmploymeu~ as a teacher. 

(2) No nrdcr imposing any of rhc aforesaid pcnalries shall bc madc 

withour inrorrninl; the  earh her conccr~icd nT thc charges against him and 

giving him an opportu~~iry of bcing hcerd and cxccpl aflzr an inquiry held 

in the manner prcscribcd: 

Provided [ha! pcni~llics specified in cIausc (vi) or clause (vii) of sub- 

scclion (1) shall not bc imposcd on a confirinrd rcnchcr cxccpr on ground 

of k i n g  pcrsistenly cngagcd i n  activities prejudicial to thc acodcmic or 

financial inicrcsi of thc collcgc or hahilual dereliction oi4uty or physical 

inti nnity likcly lo interFere wid1 thc normal disdiarge of his durics or mcntal 

derangcmcnt or moral lurpilude. 

Co~n~nunim- 10, An ordcr orlhc Govcrninz Body oTn cnllcgc imposing any of rhc 
lion olordcr 
,,,ps,,g pcnul~ics referred 10 in sub-sec~ion ( 1 )  of scction 9 shall be co~nmunicnrcd 
pcndry. lo lhc rcnchcr conccrncd and shall also bc rcponcd ro the University ro 

which such callege is affiliarcd. 

Susp-mion 11. ( I )  Thc Governing Body of a collcgc may placc a leachcr undcr 
ofrcachcr. 

suspcnsion- 

(4 where an inquiry agains~ him undcr sub-seclion (2) of 

scc~ion 9 is conrcmplo~ed by [he Govcming Body or such an 

inquiry is pending; or 

( b )  whcre a case against him in respccl or any criminal offcncc 

involving moral lurpi tude is undcr invcsrigalion or trial. 

(2) Evcry order of suspcnsion undcr sub-scdion ( I )  shall be 

cornn~unicarcd to the Vice-Chancellor of [he University to which thc 

collcgc is affiliated within a Forlnight lion, ~t l z  dak of such order. 

(3) A leacller who is placcd under suspension shall be enlillcd io 

reccivc from rhe Govcrning Body or  he college a monthly subsislencc 

allowancc- 

(a) during the first six months of thc period ofsuspension at rhc 

rate or fifty per ccnr. O F  his iota1 rnonrhly enlolufnenw, 

(b) during Ihc ncxr six months of the period of suspension at lhc 

rntc of sevcniy-five per- cel l / .  of his rota1 monthly 
c~nolurnen~s, and 

(c) during lhc balancc or the period o i  suspension at [he role of 
nincly per cetrr. or his lotal inonthly cmolumenrs. 

Exp1atzatiorr.-For !he purpose of ihis sub-section ~ h c  expression 

"totnl monthly cmnlumen~s" rncans ihc  oral monthly c~nolumcnts which 

111c icacher had hccn drawinn irnmerlinlclv herore his susnen~inn. 
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Tlre West Ber~gol College Tenclters (Seclr r i~  of 

Senlice) Act. 1975. 

XXXVI or 1975.1 

12. (1) A leacheragains1 whom an ordcr imposing any of the penalties 

rcrcrrcd l o  in  sub-sec~ion (1)  of scclion 9, has been passed, may prefer an 

appeal within thir~y days from the dare of reccipl of such ordcr 10 rhc 

Universily LO which thc collcgc i s  affiliated. 

(2) Thc Univcrsity shall. alter giving the tcachcr and thc Govcrning 

Bady of thc collcgc an opportunity of bcing hcard, pass such ordcr as i~ 

thinks fil. 

13. The University may, by order, dcIcgarc the powcr conferred upon 

i t  by section 12 ro such aulhorily or officer not bclow rhc rank of a Depuly 

Inspector oi  Colleges as [he Univcrsiry may spccily. 

14. (1) Thc Sratc Governmenl shall, for [he purposes of this Act, 

constirutc an Appcllntc Tribunal consisling of [he following rncnlbcrs, 

na~nely :- 

(a) P Chairman who shall be a person who t~olds or has held the 

oficc crf a Judgc no1 bclow thc rank of a Districl Judge. and 

(b) ~ w o  o~her  mcmhcrs. onc of whom a l  leasr. shall be an 

education is^, 

to be no~ninaled by thc Starc Govcrwnent. 

(2) The Governing Body of a college or a rcachcr. may prefer an appeal 

against an order passed under scction 12.10 the Appcllate Tribunal within 

a pcriod of thirly days from ~ h c  datc OF rhc ordcr. 

(3) The Appellate Tribunal may, on application made in this behatf, 

call Tor ~ h c  rccords of an appcal rrom thc Univcrsity if no final order has 

becn passed therein by the Univcrsily undcr suh-scc~ion (2) of section 12 

wilhin a pcriod oC one ycar from thc d m  of  liling an appeal under sub- 

section ( 1 )  of thc said seclion. 

(4) Thc Appellate Tribunal shall dispose of an appeal referred lo in 

sub-secrion (2) OF sub-seclion (3) in such munncr as may be prescrikd. 

25oi19hl. 15. No lcgal practitioner as dcfincd in thc Advocares Act. 196 1. shall 

bc allowed ro reprcscnt cither a leacllcr or lhc Govcrning Body of a college 

in any proceedings undcr secrion 12 or scclion 14, as rhc case may be: 

Provided tha~ a teacher or any rncnibcr of [he Governing Body o r  a 

collcgc who is also a lcerrl praclitioncr shall bc cnri~led to represent himself 

or ~ h c  coltcge, as thc casc may be, in  such proceedings. 

16. Thc dccision or thc Appcllale Tribunal shall bc linal and no suil 

or proceeding shall lic in any civil caurl in rcspccl of lhc matters required 

tn he rcfcrrctl In f h ~ .  wid T r i h ~ ~ n n l  

Appcllalc 
Tribunal. 

Bar 10 

rcprcscnla- 
tion by legal 
pncrilioncrs. 

Decision or  
thcTtibunal 
fo lx final. 
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T l ~ e  LVmt Berrkal College Teacf1er3 (Secrrriv of 

Senliccl Act. 1975. 

[West Dcn. Act XXXVI of 1975.1 

Cornpiisa- 17. ( 1 )  l i  any pcrsonal injury or death is causcd lo a lcachcr in thc 
(ion in cxu 
orinju,,,or COUDC 01 disclinrgc of his durics, thc Governing Body or thc collegc in 
dcalhofa which thc ~eacllcr is c~nploycd shall bc liable to pay compcnsation die 
rmchcr. 

amount nf which will hc nsscssrd by such au~horiiy and in such rnanncr 

as may bc prescribed. 

(2) In the casc ofclcalh of a Icachcr ~ h c  compensarion shall he payable 

lo his Icgal hcirs. 

hlodificxicln 18. The tcrrns and conditions of servicc of a rcachcr employcd bclorc 
or lhc 
cxi4ing thc cominenccmcnt of  [ h i s  Act shall, LO thc cxtcnt of any inconsistcncy 

icnnsald with  he provisions of this Act or the rules madc ~hcreunder, bc dccmcd 
cun?irions oi 
SCTVICC. 

to hnvc been ~nodificd by ihc said provisions. 

Spcc,ial 19. Thc provisions of such Actsor Sla!ulcs, Ordinances. Regulations 
prov~sions. 

or rules madc t hereunder as are applicablc to a ~cachcr other than [ha[ oTn 

Governnienl Sponsored College. and or such rules and orders nladc by 

thc State Govcrnmcnt as arc applicablc to n ~cacher of a Government 

Sponsorcd Collcgc, in  respect or scIcction, nppoinrmcnr, promotion, terms 

and condirions of scrviue including lcavc and rc~ircment bcncfiu. shall 

cantinuc lo apply cxccpt in so ri~r as ihcy arc no1 repugnant to the 

provisions or this Act or rulcs mndc thcreunder. 

Arl not lo '19A. Norhing conmincd in this Act shall apply in rclation 10 any 

, collcgc establirl~cd and administered by a minority, whcthcr based an 
ccnain religion or language. 
collegus. I 

Powcr ro 20. ( I )  Thc State Govcrnmenl may rnakc rulcs Ior carrying out thc 
makc rulcs. 

purposes of this Act. 

(2) In particular and without prtjudice 10 thc generaliry oflhe foregoing 

power, such rules may providc for all or any  oi the  matlcrs which, undcr 

any provisions of [his Act are rcquired to bc prescribed or lo be providcd 

by rules. 

'Suclion 19.4 w x  inscncd by s. 2 or rhc Wcsr Acngal Collcgc k a c h e s  (Sccurily of 
Servicc) (Aincndlncni) Acl. 1975 (N'CSI Bun. Acr XLlV uf 1975). 
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